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(Arising out of O.A. 392 of 1990)

Heard the learned Counsel for the petitioner
~nd also for the Respondents . It is submitted on behalf
of the learned Couhsel for the Railway Administration
that the matter is under consideration and appropriate
order should be passed. Since this is &he position

there is no meaning in passing any further order keeping

the M.A. pending. The M.A. is disposed of as the

observations of this Tribunal in the order passed on

29.10.1989 have been complied in the manner FeE—cuoings-
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